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The House reassembled after lunch fit
thirty-three minutes past two of the
clock, The Vice-Chairman (Shri B. Saty-
anarayan Reddy) in the Chair.

PREVENTION OF APARTHEID
IN SPORTS BILL, 1988. —Contd.

THE VICE-CHAIRMAN (SHRI B.
SATYANARAYAN REDDY): Shri
Morarka to continue his speech.

SHRI KAMAL MORARKA: Sir, as I
was stating just bef&re lunch, there are
two main maladies I find with this legisla-
tion which we are discussing. One, as |
said, is, it has a very narrow application,
and the second is, it is superfluous. The
honourable Minister intervened to say
that clause 4 of this legislation covers
foreigners who have contacts with South
Africa. She said she would reply in her
reply to the debate. In the lunch time I
have had occasion to consult legal opin-
ion. I reiterate that clause 4 of this Bill
which we are considering and about pass
deals with Indians. It does not deal with
entry of foreigners. So, in its present form
this legislation says that any Indian having
links with South Africa will be denied
Government facilities. For that a legislation
is not required — a simple Government
statement was enough. And there is no
need of saying "All countries practising
apartheid." There is only one country in the
world practising apartheid. The passport of
Indian citizens says "Valid for all
countries except South Africa." A simple
statement of the Government was
enough, that any sportsman having links
with South Africa will not get any facility,
it was enough. This legislation is not
required for that. Secondly, when you say
"Indians practising apartheid”, that is
again superfluous. No Indian practises
apartheid. In fact, I again say, Indians are
practising apartheid in its worst form.
There are Indians who are still practising
untouchability, there are Indian who
believe in dowry. That is a worse form of
apartheid, worse than racial
discrimination, in my opinion. It is
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much more valid in our country. Mahat-
ma Gandhi who fought against racial
discrimination in South Africa, fought
equally zealously for the removal of un-
touchability. unfortunately today, in our
enthusiasm to ape the West, we are in a
hurry to bend backwards and say that
aparthied is bad, but we do not talk of our
own social problems. The third point
which I want to emphasise to the Minis-
ter is, the facilities created, the moneys
spent by the Government are still revolv-
ing around the cities. Delhi has got a lot
of stadia, a lot of facilities. The vast
majority of our countrymen cannot use
those facilities. This is another form of
apartheid. After all, it is the "haves" who
will have the facilities. The real citizens
will never get access to the facilities and
the money which the Government spends
to create those facilities. It is my submis-
sion to the Minister that she should please
consider that those facilities which were
created for the Asiad, which have now
become permanent assets of the country,
should be thrown open to the vast
majority of our countrymen, and the only
way to do this is that you should invite
from all the States in the country selected
sportsmen to come and stay in the Asiad
complex for a year or two years of
training. The Government has got
accommodation which it can give free.
They have got all the facilities for which
in any case we are spending money. All
that you have to arrange is food for the
sportsmen. That investment is much less
than that in the concrete stadia. We will
g0 a long way in creating a better sports
culture or better sports standard in this
country. We can face international
competitiveness in a much better way.

The final point I want to make is this.
There is one clause here which says that
national honours will not be bestowed on
sportsmen who have links with South
Africa or who have contacts with coun-
tries practising aparthied. Fine. Then it
says that the honours which have been
given will be withdrawn. Now, Madam,
by this again we are exposing ourselves.
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THE VICE-CHAIRMAN (SHRI B.
SATYANARAYAN REDDY): Not
"Madam"

SHRI KAMAL MORARKA: Sorry.
Sir, we are exposing ourselves to become
a target of amusement. If we, in our
wisdom, have given honours to some
sportsmen, today we are withdrawing
them because of this Bill. Does it mean
that before this Bill we did not know that
apartheid was bad, that while giving that
honour we did not consider aparthied to
be bad? Apartheid is bad. In India,
Gandhiji preached it in 1920. In 1989 we
do not wake up to the fact that apartheid
is bad. Any honour given is given. There
is no question of withdrawing an honour.
Today we are passing a Bill that any
honour given to a player who is practising
aparthied should be withdrawn. An hon-
our given should not be withdrawn. Fresh
honours, you need not bestow. This is the
point.

With these words, madam, I again
reiterate two or three points.

THE VICE-CHAIRMAN (SHRI B.
SATYANARAYAN REDDY): Not
"Madam".

SHRI KAMAL MORARKA: Sorry.
This is happening because when I was
speaking earlier Madam was in the Chair
and I am continuing that speech now.

SHRI BHASKAR ANNAJI MASOD-
KAR (Maharashtra): You are-obsessed.

SHRI KAMAL MORARKA: With
Mrs. Heptulla?

SHRI MUKHTIAR SINGH MALIK
(Haryana): With Mrs. Margaret Alva.

SHRI KAMAL MORARKA; The
Minister is, of course, very receptive to
our suggestions. I want to bring this to
the attention of the Minister. She is
presiding over a very important Ministry
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in the sense that this is the only Ministry
for which the increase in the budget is
many times the original budget. No other
Ministry has had that kind of fortune. I
request: please take an overall view of
this.

I know the speeches of the Treasury
Benches coming after me will be talking
of apartheid and what the Rajiv Gandhi
Government has done about aparthied
and that the whole world is looking to
India.

SHRIMATI MARGARET ALVA:
Why are you becoming an astrologer
anticipating what is going to happen?

SHRI KAMAL MORARKA: 1t is so
inane that I can predict it even in my
sleep that they will go on talking of
apartheid. I reiterate that this Bill has
nothing to do with apartheid. Apartheid
is reprehensible, everybody, agrees; not
only this whole House but the whole
country, the whole world agrees. But
when we are passing a legislation, it
should be with a little more maturity.
There is no use of increasing our paper
work and passing laws which cannot be
implemented.

As far as implementation is concerned,
there are two or tnree cricketers, Kapil
Dev and others about whom at one time
people said that they were about to sign a
contract with South Afrjca. The Press
made a little hullabaloo, and everybody
chickened out. So, today , in the present
atmosphere in India, nobody is going to
have links with South Africa. For that we
do not need any big legislation and the
consequent chorus that the Government
has taken great strides to prevent apar-
theid in sports. There is no apartheid in
sports in India.

Well, since you want it, make it de jure.
We have no objection to it. The country is
already a party to the U.N., convention.
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With these words, I do hope that the
Minister will give thought to ray sugges-
tions.

Thank you.

SHRI ANAND SHARMA: To begin
with, 1 would like to congratulate the
Government and the Minister for bring-
ing forward this Bill, which, in fact, is
once again a reiteration of this country's
and its people's solidarity with the on-
going' struggle in South Africa against a
system which is both despicable and rep-
rehensible, a system which is guilty of the
denial of fundamental human rights to
the majority of the people there.

When we discuss what actually apar-
theid is and what international solidarity
or the actions of the other Governments
whether in India or in the rest of the
world mean, then only will we be able to
appreciate it. I wish Mr. Morarka had the
decency to come back, because, I would
like to mention to him and I am sure he
will have the patience. For his benefit, in
fact, I am deviating from what I was to
say. The efforts of the international com-
munity—whether it is this country or a
majority of the countries in Africa and
Asia, the Non-aligned Movement, the
Organisation of African Unity, the Com-
monwealth or the United Nations—in
isolating the racist regime was absolutely
required, essential and has had the de-
sired effect. But when my friend on the
other side while condemning apartheid
says that there is no need for this legisla-
tion suggesting that this will amount to
discrimination in sports, also accusing the
Government of aping the West and also
pointing towards the existence of dis-
crimination and in his words the worst
form of apartheid in India, this is what I
strongly object to as an Indian. This Bill
or the statements of the Government, I
agree with him, are not something new.
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For India it is not an act of solidarity, but
an expression of the common emotional
and historical links dating from Mahatma
Gandhi's time when in Johannesburg he
forged the instrument of Satyagraha in
1926. Last year when the British Cricket
team was to tour India, an article was
written in the London Times by a rabid
racist person. It was an article full of
racial arrogance and the same accusations
were made against India in that article,
which have been repeated in this House
today. I am very sad to hear them,
because in the case of India untouchabili-
ty has been there no doubt; other social
ills which my friend has referred to are
there, but we, as Indians, are not proud of
{he social evils rather we are ashamed of
them. We have not given legal or
constitutional sanction to those social
evils. We have banned those social evils.
There are legislations in this country
banning untouchability and anybody prac-
tising untouchability is bound to be
punished. As Indians we have to realise
that we are talking of another system,
where those responsible for perpetrating
the oppressive system of apartheid are
proud of that. They talk in terms of
genetic superiority, the superiority of the
White race. We are talking of in-
stitutionalised racism. We are not talking
of a mere custom. We are talking of a
country where racism has the sanction of
the law. Community segregation has the
sanction of the Constitution. Black ma-
jority, is desired equal opportunities. A
country where a White minority of less
than 11 per cent is dominating and op-
pressing the majority of 87 per cent;
where all the opportunities are confined
to the minority group; where 87 per cent
of productive land is in the hands of the
minority and the majority of people are
confined to 13 per cent of unproductive
land—the ghettos. The United Nations
and other international organisations re-
ports explain the level of discrimination
which prevails there. We are talking of an
entire society which is brutalised and
terrorised and which, in my opinion and
in the eyes of all our colleagues, is a
stigma on mankind. If we all have to lay
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our claim on civilisation, then, by the end of
the 20th century it is the duty of the eentire
international community to work for the
removal of apartheid not by the actions of
individual ~ Governments  alone.  The
discussion on this Bill, I hoped earlier,
will not lead to any debate with people
trying to score debating points.

Sir, without going into details, 1 have to
remind this House, India has a proud record
of fighting apartheid. We were the first
country to impose sanctions in 1946 when
Jawaharlal Nehru was the Prime Minister of
the interim Government. At a press
conference in September, 1946 he had
announced the sanctions. It was not after
independence but the interim Gov eminent
took this decision. It was an expression of
the policy which was evolved during the
course of our freedom struggle, a policy
which highlights strong link between Asia
and Africa. At that time, we had a trade of
Rs. 119 million with South Africa. It
amounted to almost 6 per cent of our
exports. We recalled our High
Commissioner in 1946. We closed our
mission in 19S4. It is all a matter of
record.

We were again the first country to raise this
issue in the United Nations General
Assembly. Our efforts have succeeded. We
sponsored a resolution in the United Nations
in 1962 along with 34 other countries. It
finally led to the exclusion of South Africa.
We have taken initiative in the
Commonwealth. Today, along with other
members of the non-aligned movement and
the Commonwealth countries, We are
working in a resolute manner for the
enforcement of comprehensive sanctions
which are, in fact, being opposed by certain
countries who by their Support continue to
provide sustenance to the racist regime. On
the other hand, by hon. friend says that we
are aping the West, I am quite surprised
because the Western countries are providing
them with support ntd sustenance. The
United States of America and the United
Kingdom have
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both refused to impose mandatory sanctions.
What we are doing is entirely in conformity
with our policies and views. It it a consistent
approach and not an ad hoc approach.

Sir, ,when we talk of apartheid in
sports, here again we have to .realise that
sports are governed by a moral code
where there need not be and should not be
any room for any discrimination. This if
what the Olympic Charter says. In an
abnormal society no nosmal sports is
possible. The people who are denied
opportunities elsewhere in life are also
denied equal opportunities in sports. That had
started way back in- 1948.

There were separate White clubs, White
sports bodies whicn obtained affiliation with
the international bodies and completely
excluded non-Europeans. The majority of
people who otherwise are not only poor
and under-nourished but are also denied
access to the facilities. The movement
against discrimination started in 1955. When
the Committee of black players started
agitating for international recognition, they
won their first victory way back in 1956
and the non-racial South African Table
Tennis board won the recognition of the
International Table Tennis Federation. And
it was for this that Mr. Montegue, an
Englishman, whose contribution in that
field.which in fact, make the first success of
the struggle against apartheid in sports, is
remembered even today. After that , Sir,
there has been formation of the various
organisations. Just for the benefit of all my
friends, I may mention the South African
Sports Association was formed in 1958
and SANROC the south Africa Non-racial
Olympic committee was formed in 1953.
After ten years, the south Africa Committee
of Sports was formed. All these non-racial
bodies have been agitating against this
discrimination in the field of sports,
sensitising international opinion, mobilising
support for this cause, there have been
people who nave made
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sacrifices for this struggle. The Chairman
of the SANROC, John Herds was
arrested, detained and executed in 1955.
Since 1969, that organisation could not
function from the soil of South Africa. It

is functioning from London and this
movement has involved hundreds and
thousands of people elsewhere. In coun-
tries like New Zealand and Australia this
call for boycott became a national move-
ment. I would like to mention the racial
arrogance of the Pretoria regime and the
manner in which they have contemptu-
ously rejected the international communi-
ty's opinion. In 1969, when the English
Cricket team was to tour South Africa, it
included a coloured player, Basil D'
Oliveria, and they objected to his inclu-
sion, finally leading to the cancellation of
that tour. I am also reminded of the
famous campaign in 1970 when the South
African Cricket Team was to tour
England and they were stopped. There
was a massive campaign, people courted
arrest all over UK., India and other
Asian and African countries, threatened
boycott of the 1970 Commonwealth
games, leading to the cancellation of
South African with the English Cricket
Board like we saw last year and earlier
this year, our personal experiences of
talking with them, they refused to relent.
they even ignored the pleas of the then
Prime Minister Harold Wilson, but the
Government then had to formally ask the
MCC to cancel that tour. Sir, between
then and now, there have been various
other decisions of the International
bodies. One was referred to by the Minis-
ter but in 1971 itself. Sir, there was a
resolution of the United Nations, appeal-
ing to the international community to
enforcg boycott and that is where the
process started which, led to the adoption
of the UN. convention in 1985. My
friend is right when he says, we are also
one of the signatories. He asked where is
the need for this legislation, that is quite
surprising because after that, the United
Nations has constituted a special com-
mittee against Apartheid. That is the
U.N. Special Committee against Apar-
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thied. The Committee is monitoring the
implementation of the various interna-
tional decision, decisions of the sports
organisations, for banning apartheid in
sports. There is a register maintained by
this Committee in which the name of the
players, who played in South Africa, who
have sporting links with them, are entered
and those who figure on that regis-tcr-thaj
is popularly Known as the U-N. Blacklist
today— those who figure in the U N.
blacklist, are untouchable in the world of
sports. No country or no organisation is
prepared to accept them, then, you do not
have to go into further details and for all
these decision, whatsoever has been done
by the United Nations or the
Commonwealth, India has made its dis-
tinct contribution. I may also refer to one
or two other events, Sir, where India's
contribution was there. Way back in 1963
when  the  International  Olympic
Committee was meeting, we prevailed
upon the rest of the participating countries
to make South Africa change its policy or
exclude it from the 1964 Tokyo Olympic
games. Powerful lobbies and interests were
working in support of the Pretoria regime
virtually bringing them, back to the
Mexico games. But again we prevailed and
prevented that form happening finally
leading to their expulsion in 1974. In 1974,
the entire nation knows, we refused to
play South Africa in the Davis Cup Final.
Indian sportsman have been commended
and honoured for their contribution in the
struggle and one such sportsman is Bishen
Singh Bedt; another is Raraanathan
Krishnan. They have been honoured and
commended by international organizations.
Without referring to each and every
instance, in 1986, we had taken a
principled stand in boycotting the
Commonwealth Games along with African
and other Asian countries because of the
reluctance of the United Kingdom to
impose sanctions and that brings us to what
happened last year about the tour of the
English cricket team. Mr. Morarka
referred to the Gleneagles agreement.
Yes, there are countries who have
subscribed to the
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IOC Charter. But yet, sports bodies or
organizations in those very countries have
opposed that IOC Charter, refused to
follow it and indirectly allowed players to
have such links. Here, was a case where a
nation which was a signatory both to the
Gleneagles agreement and the I10C
Charter' selected for its cricket team to
tour India, eight players—it was not only
the question of captain, but eight play-
ers—who figured on the UN blacklist.
That was a deliberate, provocative action
on their part and that action had come at
a time when the ICC, the International
Cricket Conference, was seized of this
matter. There were various meetings
which had taken place; there were sepa-
rate resolutions which were tabled by
countries like the West Indies, Zim-
babwe, Sri Lanka and India, to take a
final decision about cricket players having
such links, because England was one of
the first countries to join the ICC, they
thought that they had the veto power.
Twice they had the conference post-
poned; first, before the last World Cup
and then again, last y<tar, taking it to
January this year so that no decision is
taken and the tour comes through. There
was public outcry; there were protests in
England; there were protests in this coun-
try so that TCCB is not allowed to do
that. Finally, the Government of India
acted and refused visa to those players.
This action of the Government of India,
enhanced the prestige of this country.
The United Nations Secretary-General
and the Commonwealth Secretary-General
commended the Government of India.
This decision gave support to the UN
Register, to the UN blacklist and it also
created a situation where other countries
were forced to do the same. In the mini
World Cup which was to be held in
Australia, the Pakistan team refused to
play the same English cricket team, lead-
ing to the cancellation of the tour. The
West Indies refused to accept the team.
Even the Australians who the English
cricket authorities originally thought
would join them, did not join. And there
was talk of a division of the world cricket
in two camps, the white and the black
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camps. But that did not take place. In
January, finally that ICC conference was
held. The South African Government was
spending millions of PM. Rands to buy
votes, to influence the participating
delegates  at their behest. Court cases
were filed in England which the British
courts threw out. But ultimately a
principled stand was taken by the ICC;
even the ICCB had to fall in line. And
that is what we were demanding.  The
English cricket authorities have agreed
to that resolution which provides for a
ban ranging from 3 to 5 years for all
those players who have any links with
South Africa. This is now finally decided.
It is not that India is trying to do
something new. Our efforts have
succeeded...

SHRI KAMAL MORARKA: My pre-
cise objection is that clause 5 of this Bill
which talks of foreigners entering into
India does not cover that. We are only
talking of countries that follow apartheid
or organisations and institutions; we are
not talking of individuals. If that is the
final decision or agreement of ICC, I
would request the Minister to move an
amendment to clause 5. That is all that
the burden of my song was.

SHRI ANAND SHARMA: 1t is for the
Minister to reply to your point. But this,
in my opinion, is a case of abundant
precaution so that even commercial con-
siderations do not weigh in the minds of
some people. I don't think. I agree with
him there, that there is any player in this
country who will dare to do that, given
all these international agreements. I agree
with him. But as far as the entry of such
persons in concerned, first of all, they
cannot be members of the team which is
visiting India. Cricket was the only soft
area. But there again an agreement has
been arrived at.And as far as Government
is concerned, it has acted in the past and
denied visas.Visa regulations have to be
consistent with Government
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policy and denial of visa is a prerogative of
the Government. I am sure that this country
will certainly continue with that approach,
that policy, which has won international
support and which is in solidarity with those
people who are trying to free themselves
from this oppress sive system.

To conclude I only have to say that we are
all together. There is a national consensus as
far as opposition to this abominable system is
concerned; first the national consensus and
then, of course, the international consensus
but for a few blacksheep who too will be
compelled by the mounting international
opinion to fall uv line and finally isolate the
Pretoria regime.

SHRI M.A. BABY (Kerala): Thank you,
Mr. Vice-Chairman, for permitting me to
speak on this Bill for the Prevention of
Apartheid in sports, 1988. We who are sitting
here on this side of the august House rarely
get an opportunity to appreciate and agree
with some legislations of the Treasury
Benches and we do not want to spare this
opportunity though we have certain points in
order to further strengthen the legislation. At
the outset I would like to make it clear that we
appreciate the intention of this Bill. I would
also like to add that as per the statement made
by the Minister, and that is known to us,
already more than a hundred countries have
given effect to this UN Convention. It would
have been in the fitness of things if our
country had been one among the first few
which gave effect to the UN Convention.
Now, for various reasons—the Treasury
Benches were preparing the Anti-Defamation
Bill and such other black and undemocratic
legislation—the Government could not pay
sufficient attention to bring forward a
legislation of this kind which would have
commanded universal support. Anyhow,
better late than never.
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Now, coming to the different clauses of the
proposed legislation, I would like to point out
two things. One is already mentioned here.
There is some lack of clarity still in relation to
one aspect. How this Bill will prevent our
sports associations or sports persons from
having sports links with those sports
associations or sports bodies or sports persons
who are having association with the countries
practising apartheid. An explanation has been
made that clause 5 will take care of this. But
that is already there. Once you bring forward
a legislation, this aspect should have been
categoricaly taken care of But the proposed
Bill fails in this respect. It does not
categorically say. Already we have been
doing something like the refusal of visa to the
English cricjeet team because there were
players who are having and who were having
links with South Africa. This should be taken
care of. This is only one aspect of the
problem. There is one more aspect, a serious
aspect. What do we propose to do in relation
to our sports people going out and
participating in sports events outside India?
Our sports people go to England to play
County Cricket. How are we going to prevent
this? Are we allowing them to participate or
play with those teams which include members
who have sports links with South Africa? This
aspect is not covered by this Bill. But this is a
very very important aspect. I do not think that
there is any political reason why the
Government should not come out with a
concrete stand on this. I am sure that the
Government will bring forward an adequate
and effective amendment to take care of these
aspects, this is what I would like to mention in
relation to the contents of the Bill.

Now, while generally appreciating the
position taken by the Government of fully
extending our support to those who are
fighting against apartheid in South Africa, I
would also like to express my reservation in
relation to certain vacillations of the Central
Government in tak-



229 Special

ing firm positions. It is universally ap-
preciated in our country that we refused
visa to those eight players or to the
English Team as many players had links
with Sauth Africa. But, before this inci-
dent, we allowed the "World Cup Cricket
which was known as the Reliance Cup to
take place in our country. What was the
reason given? What was the rationale
behind that? It was said that the question
of putting a ban on those who "were
having association with the racist regime
of South Africa was being considered by
international bodies and that their deci-
sion should be awaited and, therefore, at
that point of time, they could not prec-
vent the World Cup or the Reliance Cup
matches from taking place. But I feel that
there were other considerations, business,
monetary and financial, which were in-
volved in allowing the World Cup matches
taking place than any other specious
arguments put forward. Similarly, when
the question of our going to play with
Israel came up, we took a decision that
we would not play, and there was a
question put here by me and another one
put in the Lok Sabha. What was the
reason given? Massive attacks and at-
rocities are committed on the Palestinians
in the Gaza strip and on the West Bank
and, in such a situation, we would not go.
Does it mean that in ordianry circum-
stances, in peaceful circumstances, there
is peace for the Palestinians? But if there
were no atrocities committed on Pales-
tininas in Gaza strip or the Western Bank,
we would have gone. These are certain
aspects, certain areas, where we have
criticism regarding the vacillations of the
position of the Central Government in
relation to the foreign policy, We know that
sports apart from being sports, there is
diplomacy through other means in it in
the modern era. So I request the Central
Government to be more firm while
extending our support to develop firm
position the Central Government takes
against Apartheid, against discrimination.
We would like the Central Government to
be more firm against Apartheid.
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Thank you.
SHRI SANTOSH BAGRODIA

(RAJASTHAN): Mr. Deputy chairman, Sir,
I rise to support the Prevention ot Apar-
theid in Sports Bill 1988.

Sir, after a very illustrious speech from
Apartheid expert, [ should say, Mr.
Anand Sharma, I do not think there are
many points left. But 1 feel only surprised
that a very noble Bill like this is also
sometimes being objected to, directly or
indirectly by some of our friends. I feel

this is simple inhumanity, and I condemn
this kind of objection in no uncertain
terms. In this modern world, Sir, we feel
ashamed, ashamed of being in a society
where we have to discuss an issue like
Apartheid when a small country like
South Africa is creating a situation in the
world where there is discrimination be-
cause of colour. I find no reason why this
kind of discrimination should be allowed
to happen in any part of the world. Either
it is India or it is Europe or States. In
fact, our Governament does not
discriminate on the basis of colour, caste,
creed or sex. The same policy is
applicable in the case of Apartheid.

Sir, I am reminded here of Hitler who
wanted to develop a special race, a super
race. I do not know what South Africa is
trying to do about it. But what is the final
result of it? Without going into too many
details, he had to resort to suicide. I am
sure that time is coming very soon when
people who are resorting to this kind of
Apartheid in South Africa will also
resort to suicide, and the entire world
will be free of such people.

Let us see the Olympian record. For
the last few Olympics, if you just see the
record, you will find that these are the
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coloured people against whites who arc
far ahead in all kinds of sports. How do
we think that the coloured peopleare in
no way better than the whites? I think it
is the whites who have become very
strong, merely because they are control-
ling the wealth of the world. Wealth of
the world is distributerd so disproportion-
ately. Since they are controlling the
wealth of the world, they are still treating
these blacks or the coloured people like
their slaves in the world. This situation
has got to be changed. These poor people
from poor countries of Africa and Aasia
have hardly any facilities. They are able
to fight the so-called whites of the de-
veloped countries with very poor
facilities.

Sir, this particular Bill was very
necessary because recently we have been
hearing that some of our sportsmen can

be attracted by the allure'ment of luxuries
being offered by these inhuman prac-
titioners of apartheid from South Africa.
It is most unfortunate. This Bill will put a
right restriction and will avoid this kind
of thing happening to our own country-
men and to our sports organisations. I am
sure that our sportmen will come to their
senses so that we really don't have to use
this Bill at any time now or ever after.

I would like to mention that I-.dia has
done innumerable things in order to pur-
sue a policy of 'no discrimination at all'
not only with our own citizens but with
everybody in the world. I would like to
mention only a few things for the infor-
mation of the House. As my colleague,
Mr. Anand Sharma, mentioned, India
pulled out of the Davis Cup Final against
South Africa. It was not a mean achieve-
ment. This was a rare opportunity for an
indian player to reach the finals. But we
had to pull out of it because of the
apartheid. 1 congratulate not only the
country but also the individual sportsman
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who had to sacrifice an opportunity of
this nature. India cancelled a tour by
England because the English team con-
tained players with South African connec-
tions. India boycotted the Edinburg Com-
monwealth Games because the African
nations boycotted the Games. India,
along with Pakistan and the West Indies,
forced the International Cricket Confer-
ence to adopt a resolution recently that
anyone who had visited South Africa
would be banned for four years. Indian
players and sportsmen are aware that
their passports would be impounded if
they had any contact with South Africa.
The All-India lawn Tennis Association
has consistently opposed the entry of
South Africa in the Davis Cup. The
International Table Tennis Federation
has excluded South Africa largely be-
cause of the consistent opposition from
the Indian Table Tennis Federation. India
is in the forefront among supporters for
the SANROC (South African Non-Racial
Olympic Committee) based in London.
The SANROC Secretary, Sam

Ramasamy, has always lauded India's
efforts in the cause of anti-apartheid
movements. The International Seminar
organised by the Arjuna Awardees'
Association with large support from Gov-
ernment held a lively discussion against
racialism in sport.

Sir, very recently, I had the opportuni-
ty of visiting most of the African coun-
tries. I can tell you from my own experi-
ence that most of these poor Africans
who are black by colour were extremely
hospitable. They were in no way less
civilised than any of the whites from
Europe or America or anywhere else in
the world. In fact, in spite of so much
oppression, some of the people have
developed so much of tolerance. They
were able to tolerate the oppression by
the so-called whites. I congratulate our
Prime Minister, our Government and our
Minister for bringing out this Bill at the
right time. I am sure, this will go a long

|
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way in avoiding Apartheid at least in our
country. With these words, I thank you
very much, Sir, for giving me this oppor-
tunity.

SHRI NARREDDY THULASI RED-
DY (Andhra Pradesh): Respected Vice-
Chairman, Sir, it is very unfortunate and
unhappy to hear the word Apartheid in
this civilised 20th century. The system of
institutionalised racial segregation and
discrimination for the purpose of establ-
ishing and maintaining the domination of
one racial group of persons over another
racial group of persons and systematically
oppressing them such as that happening
in South Africa, is barbarous and uncivil-
ised. So, the entire civilised society
should teach a lesson to the country
practising Apartheid. Mounting pressure
should come from all over the world in
all the spheres. The prevention of Apar-
theid should be not only in sports but
also in all the spheres of life.

Sir, the International Cricket Confer-
ence has decided to ban cricketers with
sporting links with South Africa from
Test matches from three to five years.
While doing so, it has given a blow to

Apartheid on which the entire exploita-
tive structure of South African racist
society rests. This Bill is in furtherance of
the Gleneagles Agreement among the
Commonwealth countries.

Sir, the introduction of the Prevention
of Apartheid in Sports Bill, 1988, is a
welcome feature. This is a right step.
There can be no second viewon this. The
supporters of South Africa should at least
know that the Pretoria regime should
give up the system of the practice of
Apartheid from now onwards. The Sec-
tion in this Bill providing prohibition of
sports bodies, teams and individuals to
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have sports contacts and entering into
contracts with the country practising
Apartheid is a welcome Section. The
Section for refusing the giving of financial
or other assistance to sportsmen who
participate in sports activities in a country
practising Apartheid is also a right Sec-
tion. But, Sir, the penatly for contraven-
tion of Section 3 or Section 4 is very
much less. It should be more. The max-
imum limit for imprisonment should be
enhanced from six months to two years.
Like that, the maximum limit for' fine
should be enhanced from Rs. 10,000 to
Rs. 50,000. This Bill will tighten the
screws on South Africa. This type of Bill
should be displayed by all the interna-
tional authorities connected with sports
and also by all the countries so that South
Africa will give up this practice of
Apartheid. So, there is no second opinion
about this prevention of Apartheid in
sports.

But there are so many things which are
more dangerous than apartheid, which
have to be prevented not only in sports
but in the entire society. In sports espe-
cially, nepotism, favouritism and corrup-
tion have to be prevented immediately.
Then there is one thing more which is
thousand times more dangerous than
apartheid, and that is the cancer of un-
touchability. This has to be prevented not
only in sports but in our entire society. No
doubt, there may not be comparison
between apartheid in South Africa and
untouchability in India; we do not com-
pare it; but we have to save our society
from this cancer and for this, stringent
steps have to be taken not only in the
sphere of sports but in all spheres of our
life.

With these few submissions and sug-
gestions, I support this Bill wholehearted-
ly. Thank you.
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SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir): Mr. Vice-Chairman,
Sir, 1 congratulate the hon. Minister for
having brought forward the Prevention of
Apartheid in Sports Bill, 1988. When we look
at this problem, we have to see that India has
been a pioneer in fighting for finishing of
apartheid, wherever it exists. As far back as
1956, when other countries were sleeping, we
severed our economic relations with South
Africa. At that point of time, the quantum of
our import/export business with South Africa
was 10 per cent. At the sacrifice of 10% of
business, which is quite a great quantum, we
did it because we were dedicated to this cause.
You, Mr. Vice-Chairman, are also in one of
the organisations’ associations which are
looking for organising of parliamentarians the
world over to meet and put up a united stand
to fight apartheid. I was also a member of the
delegation which went round the world to talk
with fellow parliamentarians against this
menace of aparthid. We are glad that things
have now brightened up a little. Even
America is not thinking about removal of
apartheid. India is a pioneer; so any act which
is a step towards eradication of apartheid, in
whatever form it is, is a welcome step and
must be supported.

While I was going through this Bill, I felt
that this Bill will not meet the case of Graham
Gooch. I was one of those Members who
went to the Prime Minister for banning of
those players to enter India who had
participated is games in countries where
aparthied is practised. You were also one of
those Members. It was at a very early stage.
Mr. Anand Sharma was also there. The Prime
Minister was so quick that immediately he
told his Minister—again it was Mrs. Margaret
Alva—that the only way she should do it was
to stop giving a visa to this man.
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What I find is that this Bill suffers from a very
great lacuna in that direction. We can apply
this when any of our people go and participate
in sports functions in countries where
apartheid is being practised and if they went
there, they could be penalized and, similarly,
any foreigner coming from such a country
where apartheid is practised. But take the case
of an individual who does it although he is
from a country which is not practising
apartheid, for instance, Graham Gooch. Why
were we against him? He was against the
Convention of the United Nations and he was
playing in South Africa. We put up the case to
the Prime Minister saying how, when he was
contravening the international Convention, we
could allow him to come here. So, clauses 4
and 5 do not meet the requirements of such a
case. We have also to block the entry of a
person who does not belong to a country
which practises apartheid but has been an
active participant in a country which practises
apartheid. This Bill does not at all cover this
aspect.

Now, fortunately for us, this Bill has been
introduced in the Rajya Sabha and it is yet to
be passed. I would appeal to the honourable
Minister to see if she could still come out
with an amendment which can cover such
cases. In case she feels there is a little
difficulty for her —may be, I do not know—
although it has been first introduced here.
Had it been passed first in the Lok Sabha and
it came here, then it would have been a little
difficult. But she can still come up with an
amendment after consultation with her
Secretaries and other Ministers, to cover cases
like this. If she is not able to do it right now.

I find only one saving grace here, and that
is clause 8. Clause 8 stipulates that "The
Central Government may, by notification in
the Official Gazette, make rules for carrying
out the purposes of this Act." The purpose of
this Bill is certainly not to do nothing in
respect a person who is directly or indirectly
participating in sports anywhere where
apartheid is prac-
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tised. This is the basic aim. With this
aim, it says, every rule can be made
under this. So, if under the rules she can
incorporate that no visa will be given to
any individual player who has played in
South Africa or any other country which
is practising apartheid, it can cover that.
Similarly, if one of our players goes
individually or in a team where there are
two or three players who belong to that
country where apartheid is practised, that
can also be covered. Also there should be
a rule that such a person will be covered
under clauses 4 or 5 of this Bill. So, this
is the only saving factor. But I submit, if
this is not done, a very great lacuna will
remain in this Bill and this will be vio-
lated—and surreptitiously violated—and
we will not be able to meet the purpose
for which this Bill has been introduced.

With these observations, Sir, I support
the Bill and hope that the honourable
Minister would heed what I have said and
And a way by which cases like that of
Graham Gooch would be brought under
the purview of this Bill.

Thank you.

SHRI VISHWA BANDHU GUPTA
(Delhi): Mr. Vice-Chairman, Sir, I think
the record of India is exemplary in trying
to fight the practice of apartheid through-
out the world, especially at the United
Nations. We have had a history, as my
hon. colleague has mentioned, a long
history of proving really effectively by
example that we are against this evil
practice.

Sir, I will not go into all the points that
my learned friends have already men-
tioned through you for the consideration
of the House. I support the Bill. How-
ever, there is one point that I thought
must be added or brought to the notice of
the hon. Minister in this connection.

Sir, apart from those sportsmen who
come here, whose visas can be stopped or
those who go and play abroad, whose
visas can be stopped, there is also a
possibility and practice in which interna-
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tional bodies invite sportsmen or rep-
resentatives of sports bodies here to par-
ticipate in international meetings, and
they find themselves in a situation in
which representatives of sports bodies
which have been practising apartheid or
have had close links with South Africa
and so on, are present.

Sir, one such situation was faced by me
in the Federation Aeronautic International
in Paris where I had gone to represent
India on behalf of the Aero Club of India
in the Ballooning Committee. Although he
was. not a member, a South African
delegate was smuggled into this meeting
and was invited to participate not only in
the Ballooning meeting but also in the
Gliding Committee meeting which was a
separate meeting. However, we took it
upon ourselves in the Indian delegation
to make a very strong protest, with the
result that a vote was held and in the vote
we succeeded in having the South African
delegate pushed out and he could not
participate. So, Sir, I thought that this
one point in some form or another the
hon. Minister might consider adding to
this Bill so that our representatives who
go abroad to attend meetings on behalf of
sports associations of this country should
try to say that we stand for a specific
liberal policy of equality for all and are
totally and strongly against apartheid in
the world.

Sir, I congratulate the hon. Minister
and our Government for trying to have
this Bill on the United Nations Conver-
tion which is a good thing for us. We
want to stay in the forefront of this line
against apartheid in all forms.

Thank you very much.
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SHORT DURATION DISCUSSION

. Settlement Arrived at Between the Gov-

ernment of India and the Union Carbide
Corporation Regarding Payment of Com-
pensation to the Victims of the Bhopal Gas
Tragedy.



